FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF REGAL ENTERPRISES LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

REGAL ENTERPRISES LIMITED

2. | Date of incorporation of corporate debtor 06/11/1989
3. Authority under. which corporate debtor is ROC-VDelhi 11
incorporated / registered
4. | Corporate  Identity = No./Limited  Liability | CIN: L73100DL1989PLC269075
Identification No. of corporate debtor
5. | Address of the registered office and principal | Registered Address: Shop No G-2 Plot No 5, Kohli
office (if any) of corporate debtor Plaza Block-CU Market, Pitampura, Maurya
Enclave, North West Delhi, Delhi, Delhi, India,
110034
Address at which the books of account are to be
maintained : Office No-5, Fountain Chamber, Nana
Bhai Lane,Fort, Mumbai, Maharashtra, India,
400001
6. | Insolvency commencement date in respect of | 09.07.2026
corporate debtor
7. Estimated date of closure of insolvency resolution | 05.01.2027 (180 days from the date of
process ‘ Commencement of resolution process)
8. | Name and registration number of the insolvency | Name: Mr. Sandeep Agrawal
professional acting as interim resolution
professional Reg. Number: IBBI/IPA-002/IP-N01060/2021-
2022/13733
9. | Address and e-mail of the interim resolution | Reg. Address: 78/3 Second Floor, Janpath, New
professional, as registered with the Board Delhi-110 001
Email address: info@saassociates.in
10. | Address and e-mail to be used for correspondence | Reg. Address: 78/3 Second Floor, Janpath, New
with the interim resolution professional Delhi-110 001
Email address: cirp.regalenterprises@gmail.com
11. | Last date for submission of claims 23.07.2026 (i.e. 14 days from the date of receipt of
order by the IRP)
12. | Classes of creditors, if any, under clause (b) of
sub-section (6A) of section 21, ascertained by the | Not Applicable
interim resolution professional
13. | Names of Insolvency Professionals identified to
act as Authorised Representative of creditors in a | Not Applicable
class (Three names for each class)
14. (a) Relevant Forms and Web link: https://ibbi.gov.in/home/downloads

(b) Details of authorized representatives
are available at:

Physical Address: Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of the Regal Enterprises Limited on 09.07.2026.

The creditors of Regal Enterprises Ltd are hereby called upon to submit their claims with proof
on or before 23.07.2026 (i.e. 14 days from the date of receipt of order by the IRP) to the interim
resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract pe

Date: 11.07.2026
Place: Delhi

|

Mr. Sand$p\gravwel./
IRP of REGALENTERPRISES LTD.
IBBI/IPA-002/IP-N01060/2021-2022/13733
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SATURDAY, JULY 11, 2026

Hinduja Housing Finance Ltd.
Corporate Office: No. 167-169, 2nd Floor, Anna Salai, Saidapet,

(>
Chennai - 600015, Tamil Nadu, India,

HIMDUJA Branch office: 311 & 312,GD ITL, Northex Towers-A9, Netaji Subhash
ot BE= N L o o Pt PR S Place, New Delhi-110034 Email: auction@hindujahousingfianance.com
RLM- Mr. Arun Mohan Sharma- 8800898999
CLM - Nidhi Juyal - 7292079861
PUBLIC NOTICE OF PHYSICAL POSSESSION OF IMMOVABLE PROPERTY

To, 1.MR.VIKAS SHARMA (Borrower) 2.MRS.PRIYA(Co-Borrower)

Bothat: HNo.101, GaliNo.7,K1-EXT., Mohan Garden, Uttam Nagar, New Delhi —110059

Both also at: Plot No. 73 & 74A, Third Floor Front Rhs, Khasra No. 80/1, Hastsal, Manik Chand Appt.
Hari Enclave, Partap Enclave, Mohan Garden, Uttam Nagar, New Delhi — 110059

LAN No. DL/PLM/DWSN/A000000068

Whereas vide Order dated 10.06.2026 passed by Chief Judicial Magistrate, South West District,
Dwarka Courts Complex, Delhi, the physical possession of the property being All that piece and parcel of
“BUILT UP PROPERTY BEARING PORTION OF PLOT NO. 73 & 74A, THIRD FLOOR FRONT RHS,
WITH ROOF/TERRACE RIGHTS, AREA MEASURING 56 SQUARE YARDS, OUT OF KHASRA NO.
80/1, SITUATED IN THE AREA OF VILLAGE HASTSAL, COLONY KNOWN AS MANIK CHAND APPT.
HARI ENCLAVE, PARTAP ENCLAVE, MOHAN GARDEN, UTTAM NAGAR, NEW DELHI - 110059,”
has been taken over by M/s Hinduja Housing Finance Ltd. on 09.07.2026.

The borrowers in particular and the public in general are hereby cautioned not to deal with the property and
any dealings with the property will be subject to the charge of M/s Hinduja Housing Finance Ltd.

Date : 11-07-2026 Authorised Officer
Place : Delhi For Hinduja Housing Finance Limited

NOTICE

It is for information of M/s G.K. Foundation, Tamilnadu and
M/s KEC International Ltd., Mumbai to attend the office of the
undersigned on 17.07.2026 at 10.30 AM for settlement of claim vide
MSEFC case No. 04/2025 filed by M/s Sriram Transport,
Bhubaneswar who executed work of 2nd Railway track from
Bhadrak to Dhamara, Odisha. Sd/

Chairman of MSEFC
Council-cum-Director Industries, Odisha,
Bauxi Bazar, Cuttack, Odisha.

L} HDFC BANK

HDFC Bank Limited

Branch : The Capital Court, Munirka, Outer Ring Road, Olof Palme Marg, New Dethi-110057
Tel: 011-41596568, CIN L65920MH1584PLC0O80618, Website; www.hdfcbank.com

DEMAND NOTICE

with Rule 3 of the Security Interest (Enforcement) Rules, 2002,

respact of time available 1o redeem the secured assel's

Under Section 13 (2) of the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (Act) read

Whereas the undersigned baing the Authorized Officer of HDFC Bank Limited {erstwhile HDFC Limited having amalgamated with HDFC
EBank Limited by virtue of a Scheme of Amalgamation approved by Hon'ble NCLT-Mumbai vide order dated 17th March 2023) (HDFC) under
Securitization and Reconstruction of Financial Assets and Enforcement Of Security Interest Act, 2002 and in exercise of powers confarred
under Saction13 (12) read with Rule 3 of the Sacurity Intarest (Enforcement) Rules, 2002, issued Demand Notices under Section 13 (2) of
the said Act, calling upon the Borrower(s) / Legal Heir(s) / Legal Reprasentative(s) listed hereunder, to pay the amounts mentioned in the
respective Demand Notice/s, within 60 days from tha date of the respective Notice/s, as per details given below. The undersigned have,
caused these Notices to be pasted on the premises of the last known respective addresses of the said Borrower(s) / Legal Heir(s) / Legal
Representative(s). Copies of the said Notices are available with the undersigned, and the said Borrower{s) / Legal Heair(s) / Legal
Representative(s), may, if they so desire, collect the respective copy from the undersigned on any working day during normal office hours.

In connection with the above, Notice is hereby given, once again, to the said Borrower(s) f Legal Heir(s) / Legal Representative({s) to pay 1o
HOFC, within 60 days from the date of publication of this Notice, the amounts indicated hereinbelow in their respective namas, together with
further interest as applicable as detailed in the said Demand Notices from the respective dates mentioned below in column (c) till the date
of payment and / or realization, read with the loan agreament and other documentsiwritings, it any, executed by the said Borrower(s). As
security for due repayment of the loan, the following Secured Asset(s) have been mortgaged to HDFC by the said Borrower (5) respectively

Borrower(s) / Legal Heir(s) / Legal Represantative(s) attention is invited to the provisions of sub-section (8) of section 13 of the Act, in

(BEING BORROWER & LEGAL as on 30-June-2026
HEIR OF CO-BORROWER MR.
JASWANT SINGH BHASIN) &

BHASIN MOTORS PVT LTD

Sr. Name of Borrower / Total Outstanding Date of Description of Secured Asset /
No. Legal Heir / Dues Demand Immovable Property
Legal Representative Notice
1. |MR SATINDER SINGH BHASIN Rs.10,53.36,955/- Dues 10-JUL-2026 RESIDENTIAL HOUSE WNO. D-24, SITUATED AT

RAJOURI GARDEN, VILLAGE BASAI DARAPLUR,
NEW DELHI, ALONG WITH CONSTRUCTION
THEREON BOTHPRESENT & FUTURE

Heir(s) ! Legal Representative(s) as to the costs and consequences.

under the Acl.

Date : 11-JUL-2026
Place : Delhi

* With further interest, costs, charges, expenses etc. incurred / that may be incurred till the date of payment and/or realization.

It the said Borrowers shall fail to make payment to HDFC as aforesaid, then HDFC shall proceed against the above Secured Assels /
Immovable Properties under Section 13 (4) of the said Act and the applicable Rules entirely at the risk of the said Borrower(s) / Legal

The said Borrower (s)/ Legal Heir(s) / Legal Representative(s) are prohibited under the said Act to transfer the aforesaid Secured Assets /
Immaovable Properties, whether by way of sale, lease or otherwise without the prier written consent of HDFC., Any person who contravenes
or abets contravention of the provisions of the Act or Rules made thereunder shall be liable for imprisonment and/or penalty as provided

Reqd. Office: HDFC Bank House, Senapati Bapat Marg, Lower Parel (Wast), Mumbai- 400020

For HDFC Bank Limited
Sdl-
Authorized Officer

PUBLIC NOTICE - TO WHOMSOEVER IT MAY CONCERN

This is to inform the General Public that following share certificate of Ambuja Cements
Limited having its Registered Office at Adani Corporate House, Shantigram, Near Vaishno
Devi Circle, S. G. Highway, Khodiyar, Ahmedabad, Gujarat-382421 registered in the name
of the following Shareholder/s have been lost by them.

Sr. | Name of the Folio |Certificate Distinctive No. of
No.| Shareholder/s No. No./s Number/s Shares
1. | Ved Mitrra Gandotra | V05925 | 22262 25222211 To 25224770 | 2560
2. | Vikas Gandotra 22262 913277870 To 913279149 | 1280
3. | Vandana Gandotra

The Public are hereby cautioned against purchasing or dealing in any way with the above
referred share certificates.

Any person who has any claim in respect of the said share certificate/s should lodge such
claim with the Company or its Registrar and Transfer Agents MUFG Intime India Private
Limited 247 Park, C101, 1st Floor, L. B. S. Marg, Vikroli (W) Mumbai - 400083 TEL.:
022 49186270 within 15 days of publication of this notice after which no claim will be
entertained and the Company shall proceed to issue Duplicate Share Certificate/s.

Date : 11.07.2026 Name of Legal Claimant : Vikas Gandotra
Place : Ahmedabad (Gujarat) / Gurgaon Vandana Gandotra

FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation G of the Insolvency and Bankruplicy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2096 |

FOR THE ATTENTION OF THE CREDITORS OF
REGAL ENTERFPRISES LIMITED
CULARS

RELEVANT PARTII

1. [Nama of corparate debéor |REGAL ENTERPRISES LIMITED
.. {Data of incorporation of comorate debtor | 06/11/1989
3 Authodty undar which corporete dablor s |RCC- Dalkd 11

incorparatad | regishered

4, |Corporale Idenlity NooLimiled Liability
Identificalion Mo, of comporate deblor

5 Addrass of tha registersd office and
princmal-office (il any | of corperala deblor

GING L3100 1 880P L3R5 TS

Registered Address: Shop ho G2 Plot Mo
4, Kohli Piaza Biock-GLU Markal, Pifampura
Meurya Enclave, Morth West Dalhé Delhi,
D, Inclize, 110034

Address at which the books of account
are to be maintained ; THEGE MNa-5,
Fountain Chambar, Mane Bhai Lama, Fart,
Muméal, Maharashieg, india, 400007

007, 2026

i Insotvancy commencemenl daje n

7. |Estimated date of cosure of msohency
régoluln pracess

B Marne and regisbalion numder of 1ho
msalvency professionst acting &S intenm
résalulxn pralessicnal

9 Addrass and o-rmail of the inkerim
rasalufan prafessionsl, &s registared with
I Board

10 |Addeass and @-mail o be used for

0802027 {180 days from thie date of
Commancemen of resslulion procaess)
Mame: M, Sandeap Sl

Reg. Number:

TEEUEA-DDETP =N DE002 - 228 TaT3S
Reg, Address: TED Setond Floor, Jangalh,
Mew Dethi-110 501

Email address: inll,:rgsﬂﬁs-s.-;_u'ialmﬂ.ir

Req. &ddress: T8 Second Flaor, Janpaih

comespandenca with the infedm resclulion | Mew Defl-110 001
professiona Email addrass:
= cirpregalenterprisesi@igmail.com

11, |Last date bar submission of claims 23072026 (e, 14 deys from the date of

resaipl of ardar by the IBP|

12, |Classes of cradiors, ifamy, under dlawsa

(b} of gun-sectan (GA) of sacton 21, Mot Appdcabs
#xopriaingd by the mbanm resolulan
professional
13 |Mames of insolvency Profeszionals
iandified o act as Aghansaed Mol Applcalds

Reprasanietive of credilors in 8 ciass
(Threa names for each dass)

14, (&) Rebayvant Forms and

(o) Dedeils of authorized rapragentabvas
arn availaile &l Physical Addss: Mot Applicable
Watice iz hareby glven that the Matonal Company Law Tribungt has ordered the commencamant of 8
corporata insnbvancy resoiulion processof the Ragal Entempnses Limdbad an 0507 20596,

Thar crediloes of Regal Erdanprses Lid am nerety called upen fa subma thair clairms wih proof on or |
hedape 2007 20598 i@, 14 days Tram [he dabe af reseinl of vedes by the IRP) & the inledm rescludian
prafessonal althe address renlicned sgainal anty Ho. 10

The finencsal crediors shall submit bl dams with prosf by esctronic means ool All other cradibon
may submit the ciaims with groof in parsan, by postar by alactrarc means

Submissionof talse or mislaading proods of claim shall atiac panafes

Wod limk; hitps:fibbi govinhomefdawnioamds

Mr. Sandeap Agrawal

Orate; 11,07 2028 IRP of REGAL ENTERPRISES LTI,

Place: Delhi IBEITPA-DORP-RO 10602021 -2022/13733 |
HINDUJA HOUSING FINANCE LIMITED
B Corporate Office: No. 167-169, 2nd Floor,

HOUSIMNG EIRAMEE Anna Salai, Saidapet, Chennai-600015.

Branch Office: F8, First Floor, Mahalaxmi Metro Tower, Sector 4, Vaishali,
Ghaziabad, 201019 Email: auction@hindujahousingfinance.com
RLM: Mr. Arun Mohan Sharma- 8800898999
CLM: Seema Sharma - 9643061237

L} HDFC BANK

Tel. : 01141596568, CIN

HDFC Bank Limited

Branch : The Capital Courd, Munirka, Olof Palme Marg, Outer Ring Road, New Delhi-110 067

LES920MH1994PLCOB0E18, Wabsite: www hdfcbank.com

the Securitisation And Reconstruction of Financial Assets and

Representative(s) / Mortgagor(s) to pay the amounts mentioned
the applicable rates as mentioned in the said notices, within 60
costs, charges etctill the date of payment and/ or realisation.

POSSESSION NOTICE

Whereas the Authorised Officer of HDFC Bank Limited {erstwhile HDFC Limited having amalgamated with HDFC Bank Limited
by virtue of a Scheme of Amalgamation approved by Hon'ble NCLT-Mumbai vide order dated 17th March 2023) (HDFC), under

exercise of powers conferred under Section13 (12) read with Rule 3 of the Security Interest {(Enforcement) Rules, 2002 issued
Demand MNolices under Seclion 13 (2) of the said Act, calling upon the following Borrower{s) / Legal Heir(s) / Legal

Enforcement of Security Interest Act, 2002 ("said Act") and in

against their respective names together with interest thereon at
days from the date of of the said Notice/s, incidental expenses,

Sr. Name of Borrower(s)/ Qutstanding Date of Date and Description of
No. Legal Helrs/ Dues Demand Type of Immovable Property / Secured Asset
Legal Representatives Motice | Possession
1. | MR: AMIT KUMAR MISHRA Rs.13,11,796/-dues | 31-Jan- | 07-JUL-2026 | RESIDENTIAL FLAT-NK-1/347-EWS,
as on 31-Dec-2025 2026 (SYMBOLIC |GROUND FLOOR, SITUATED AT THE
POSSESSION)| GDA NYAY KHAND-1 AT PLOT NA-O,
INDIRAPURAM, GHAZIABAD, UTTAR
PRADESH AND CONSTRUCTION
THEREON PRESENTAND FUTURE
2 |MR. AFROZ AHMAD KHAN Rs.17,50,939/- dues | D2-FEB- | 07-JUL-2026 | RESIDENTIAL FLAT-4-1603, FLOOR-16,
AND MR, ADIL AHMAD as on 31-JAN-26 2026 (SYMBOLIC [MIGSUN ROOF SUN 4 SITUATED AT THE
KHAN POSSESSION)| VILLAGE SIKROAD, TEHSIL AND
DISTRICT GHAZIABAD, UTTAR
PRADESH AND CONSTRUCTION
THEREON PRESENTAND FUTURE
3. |MR ANURAG CHAUDHARY( Rs.42.38,778/-dues | 0B-APR- | 07-JUuL-202¢ | RESIDENTIAL FLAT-701, FLOOR-7
BORROWER & SON/ LEGAL | as on 31-MAR-2025 9025 (SYMBOLIC | (WITHOUT ROOF RIGHTS) SITUATED IN
HEIRS AND LEGAL POSSESSION)| THE RESIDENTIAL GROUP HOUSING
REPRESENTATIVE OF CO- COMPLEX AT AR REFLECTION , NOOR
BORROWER MR BHAGAT NAGAR, RAJ NAGAR EXTENSION,
SINGH SINCE DECEASED PARAGANA LONI TEHSIL AND DISTRICT
AND OTHER KNOWN AND GHAZIABAD , UTTAR PRADESH AND
UNKNOWN OF LEGAL CONSTRUCTION THEREON PRESENT
HEIRS, LEGAL AND FUTURE
REPRESENTATIVES,
SUCCESSORS AND
ASSIGNS OF MR. BHAGAT
SINGH SINCE DECEASED
4. |MR. SAURABH MISHRA Rs. 4,44 998/-dues | 05-FEB- | 07-JuL-2025 | RESIDENTIAL FLAT 3C SF, BACK RHS |
as on 31-JAN-26 2026 (SYMBOLIC | PLOT NO A-156, SHALIMAR GARDEN
POSSESSION) EXT-2, GHAZIABAD UTTAR PRADESH
WITH UNDIVIDED PROPORTIONATE
SHARE OF LAND UNDERMNEATH
5. |MR.BIUENDRA KUMAR AND | Rs.7,45673/- dues as | 30-Jan- | 07-JuL-2026 | RESIDENTIAL FLAT NO.206, FIRST
MRS SHAKUNTLA DEVI on 31-DEC-2025 2026 (SYMBOLIC | FLOOR, LIG SHALIMAR GARDEN EXT-2,
POSSESSION)| PLOT NO. B-13, GHAZIABAD, UTTAR
PRADESH AND CONSTRUCTION
THEREON PRESENTAND FUTURE
6. |MR. PREM RAJ SINGH Rs. 11,13,775/- Dues | 18-FEB- | 08-JUL-2026 | UNIT-571-SF-BLK-36, GREATER NOIDA
as on 31-JAN-2026 2026 (SYMBOLIC FLATS BHS15, OMICRON 1A, PLOT NAD,
POSSESSION)| GREATER NOIDA, UTTAR PRADESH
AND WITH UNDIVIDED
PROPORTIONATE SHARE OF LAND
UNDERMNAETH
7. |MR HRADESH KUMAR and Rs. 8,90,276/- Dues | 18-FEB- | 0B-JuL-2025 | FLAT-221, BLOCK-I, FLOOR-3, IN THE
MRS RAKHI DEVI as on 31-JAN-2026 2026 (SYMECLIC |BUILDING CALLED GREATER NOIDA
POSSESSION) SCHEME BHS 11, SITUATED AT PLOT NA
0, SECTOR CHI-PHI, GREATER NOIDA,
UTTAR PRADESH AND WITH UNDIVIDED
PROPORTIONATE SHARE OF LAND
UNDERMAETH
8. |MR RAJESHVIG Rs. 30,61,699/- Dues | 18-FEB- | 08-JUL-2026 | UNIT NO-KMOO110504, 5TH FLOOR, IN
as on 31-JAN-2026 2026 (symBoLic |THE BUILDING CALLED JAYPEE
POSSESSION)|GREENS KOSMOS TOWER 11,
SITUATED AT PLOT NA 0, SECTOR 129,
134 NOIDA, UTTAR PRADESH AND WITH
UNDIVIDED PROPORTIONATE SHARE
OF LAND UNDERNAETH

af HODFC.

Place: Dalhi NCR
Date : 10-JUL-2026

*with further interest as applicable, incidental expenses, costs, charges etcincurred till the date of payment and { or realization.

However, since the Borrower(s) mentioned hereinabove has failed to repay the amounts due, notice is hereby given to the Borrower(s)
mentioned hereinabove in particular and to the public in general that the Authorised Officer/s of HDFC has taken Symbolic Possession of
Immovable Property / Secured Asset mentioned at serial no. 1 to 8 xercise of powers conferred on him/them under Section 13 (4) of the
said Act read with Rule 8 of the said Rules on the dates mentioned above. .

The Borrower(s) mentioned herginabove in particular and the public in general are hereby cautioned not o deal with the aforesaid
immaovable properties / secured assels and any dealings with the said Immovable Property / Secured Asset will be subject to the mortgage

Borrower(s) attention is Invited to the provisions of sub-section (8) of section 13 of the Act, In respect of time available to redeem the secured assel's,

Copies of the Panchanama drawn and Inventory made are available with the undersigned, and the said Borrower(s) is/are requested lo
collect the respective copy from the undersigned on any working day during normal office hours.

Regd. Office: HOFC Bank House, Senapati Bapat Marg, Lower Parel (West), Mumbai - 400013

For HDFC Bank Ltd.
Sdif-
Authorised Officer

NOTICE UNDER SECTION 13(2) OF THE SECURITIZATION AND RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002
(SARFAESI ACT)

In respect of loans availed by below mentioned borrowers / guarantors through HINDUJA
HOUSING FINANCE LIMITED, which have become NPA with below mentioned balance
outstanding on dates mentioned below. We have already issued detailed Demand Notice dated
as mentioned below Under Sec. 13(2) of Securitization and Reconstruction of Financial Assets
and Enforcement of Security Interest Act 2002 by Registered Post / Speed Post / Courier with
acknowledge due to you which has been returned undelivered / acknowledgment not received.
We have indicated our intension of takin possession of securities owned on one of you as per
Sec. 13(4) of the Act in case of you failure to pay the amount mentioned below within 60 days. In
the event of your not discharging liability as set out herein above the Bank / Secured Creditor may
exercise any of the right conferred vide section 13(4) of SARFAESI Act while publishing the
possession notice / auction notice, electronically or otherwise, as required under the SARFAESI

Act, the Bank / Secured Creditor may also publish your photograph. Details are hereunder:-
Sr. Borrower(s)/Co-Borrower(s) / Guarantor(s) Demand Notice Date & Amount
LAN: DL/NCU/GHAU/A000002156, Mr. JAYANT PAL S/O-|15-04-2026 & Rs. 1926634/-
BALBIR, Mrs. SUMAN JAYANT PAL, R/O-H.NO.5, D BLOCK, as on 08.04.2026

INDIRAPURI, NEAR MOVIE MAGIC HALL, LONI DEHAT,| NPA Date : 05-03-2026
GHAZIABAD, UTTAR PRADESH-110093

Description of Property: Residential House No.D-5, Khasra No. 391, Area Measuring 50 Sq.
yards., i.e.41.80 Sq. Sq Mtrs., Situated Ward No.38, Abcd Indrapuri Hadbast Village Dharoti,
Khurd Pargana and Tehsil Loni, District Ghaziabad, Uttar Pradesh-201001 Bounded as under:-
East:- Other Part of Property, West:- Rasta 13 Ft. wide, North:- Rasta 12 Ft. wide, South:- Property of
Anil

LAN: GZ/GNR/GNRN/A000000890, Mr. IMRAN AHMAD S/0O(15-04-2026 & Rs. 1480145/-
Mr Kalim Ahmad, Mrs. MOBINA KHATOON W/O Kalim as on 18.03.2026
Ahmad, House No.J62, Gali No.02,Kh No.229, Naseeb Vihar,, NPA Date : 05-03-2026
llichipur, Ghaziabad, Uttar Pradesh 201102
Description of Property: Residential plot/ House/ Property, total area of 34 sq yards, i.e., 28.42
square meters, out of Khasra No. 229 Mi., situated within the boundaries of Residential Colony
Naseeb Vihar, Village Elayichipur, Pargana Loni, Tehsil and District Ghaziabad U.P-201102..
Bounded as under:- East:- Rasta 15 ftwide, West:- Other s plot, North:- Other s plot, South:- Other's

Plot.

LONIDEHAT,GHAZIABAD, UTTAR PRADESH-201102 NPA Date : 05-03-2026
Loni And District Ghaziabad,uttar Pradesh-201102. Bounded As Under:- East:- Other Plot, West:-

S/O-NOOR DEEN, Mrs. SHAKEELA SHAKEELA, R/O- as on 08.04.2026
Description of Property: Property Area Measuring 50 Sq., Yards., Part of Khasra No.427,
Wide, South:- Plotof Yasmeen.

B BLOCK, VIKAS NAGAR, UTTAM NAGAR, WEST DELHI-| NPA Date : 05-03-2026
Area Measuring 45 Sq. Yards., i.e. 37.62 Sq. Mtrs., Built On Plot No. A-82, Block-A, Out Of Khasra
Wide, West:- PlotNo.A-85, North:- Plot No.A-83, Wide, South:- PlotNo.A-81.

RAHISHAHMAD, Mrs. MOMINABEGUM, R/O-ASHOK VIHAR, as on 08.04.2026
Village Loni, (outside Chakbandi) Colony Known As Sarita Vihar, Ashok Vihar, Pargana And Tehsil
iLAN: DL/MTG/KMPR/A000000238, Mr. MOHD AASIF MALIK|15-04-2026 & Rs. 1215467/-

DEHAT, GHAZIABAD, UTTAR PRADESH-210102
Ghaziabad, Uttar Pradesh Bounded As Under:- East:- Other, West:- Road 15ft Wide, North:- Other,
iANIL SHARMA, Mrs. ANITA SHARMA, R/O-PLOT NO.A-2/2A, as on 08.04.2026
Description of Property: Residential LIG Flat Fisrt Floor, front Side RHS (without Roof Rights),
Loni, Tehsil District, Ghaziabad, Uttar Pradesh-201102 Bounded As Under:- East:- Road 30 Ft.

Sanjay Kumar, Mrs. Munni, S/O Sanjay Kumar, 6 Ghari Majra, as on 18.03.2026

DEBTS RECOVERY TRIBUMAL-L, DELHI
4TH FLOOR. JEEVAN TARA BUILDIMG, PARLIAMENT STREET, NEW DELHI-110001

DA RD. TEEZS
HOFC BANEK APPLICANT
V5
M3, MIKI MART DEEPAK DEFEMDEMWT
Ta, 1. 's Miki Bearl Graund Floor Alareg WiEh Firs! Floor Block-A Proparty Bearng No. 366 Fronl Side
Portion Mew Sabal Mandi Azadgur Baw Delhe 1100332, Mr. Deepak Kurmar Slo 3hr Mangj Yaday,
House Mo, 58 Inchi Gt Jatie Wil Saral Pipal Thala Adarsh Nagar North 'West Delhi-110033

Wheraas the above-named applicant kas nstibuted & case for recoveny of Rs. 82,009,023 (Rupees
elghty two kakhs nine thousand and twenty two Only) against you and whereas It hiag been shown
fn the satisfaclion of the Tribunal that it is nof possible to saree vou inordinany way. Thensfone, this
nedice is gien by adverisement direching you fo meke appearance before Ld. Registrar on
20008 2026, (for Burther deleds kindly visi DRT Websit, waw. tribunal.gov.in Phone Mumber; 091-
2374847 3} Take nofice that in cesa of your fafure fo appear on the above-mentioned day before this
Tribunal, e cesa will be heard end dacided in your absence., {1 A cancarmad may abiend 1hair casas
by hybnd mede (by physical sppesrance In the Court or through CESCO WEBES VT Link) {#) For
arding sppasranca (heough WG 8l (ke AdvocalesiLiliganis shall downdoad lha Cisco Wabay
applicabionisofware. (iii) Masling D and Password far the next daba of hadring qua cazas ko be taken
by Hon'ble Presgling Oflicen’ Regetrar Recovary Ciicar-land Recovery Officar-ll shall be a
avalatle one day prioe & the naxt date al DRT Official Perlal Le deb.govin under the Public Notice
Hizad, [iv] In any exigency qua thal, e Advocales/Libgants can conltacl he concemed offcial at Ph.
Mo, 23T484T 3. Glven undes my hapd and seal af tha Tribunal on ke 20th APRIL, 2026,

By order of this Tribunal

@ DEBTS RECOVERY TRIBUNAL, DEHRADUN
f Fin

india, Ministry o
of Financi

r, Mazra, Saharanpur Road, D
PUBLICATION NOTICE

IN O.A. NO. 472 OF 2025
SUMMONS UNDER SUB-SECTION (4) OF SECTION 19 OF THE RECOVERY OF
DEBTS AND BANKRUPTCY ACT, 1993, READ WITH SUB-RULE {2A) OF RULE 5 OF
THE DEBT RECOVERY TRIBUNAL {PROCEDURE) RULES, 1993 AS AMENDED FROM
TIMIE T TIME)

Dy. No. 702 7 2026 Dated : 07.07.2026
Indian Bank V/s M/s N.Z. Febrics & Ors.

db G

2 Floar, Paras Tow

ernment o

Ta,

1. Mis N.Z. Fabrics Rio Khasra Mo. 786, Mauza Bajhen,
hMuzaffarnagar Uttar Pradesh 251001 through its: propnetor Varisa

2. Varisa Dfo Mr. Inayal Hussain Rio 7371, Tvagi Chowk, Sarwat,
Distt.- Muzaffarnagar, Uttar Pradesh 251002

3. Mohd. Shameem S/o Mr. Abdul Latif Rio Sarvatgacn 1, Madina
Colony, Distt.- Muzaffarnagar, Uttar Pradesh - 251001

4. Naajim Tyagi S/a Yaseen Tyagl R/o Madina Colany,
Muzaftarmagar, Uttar Pradesh 251001,

Whereas the above named Applicant Bank has instituted OA No.
472 of 2025 against you for recavery of dabts of Rs. 85,86,035/- in which
Hon'ble Tribunal was pleased to issue Summons/Motice U/s 18(4) of the
Recovery of Debis and Bankruptey Act, 1993 and was listed before the
Hon'ble Prasiding Officer on 01.07.2026 .

Whereas, it has been shown to the satisfaction of the Trbunal that it
iz not possible to serve you inordinary way. Therafore, this notice is-given
by way of this publication directing you o appear in person or through your
duly authorized agent or legal practiioner before the Tribunal on
30.09.2026 at 10:30 A.M. Further, you are reqguired to show cause as io
why the reliefis) prayed for in OA should not ba granted and to file reply, if
any, in your defence in a paper book form in sets and produce all the
documents and affidavits under which your defence or claim for set off,
caunter claim, in this Tribunal personally or through your duly authorized
agentor iegal practitioner within 30 days from the date of the publication of
this nofice.

Take nolice that In case of defaull of your appearance on the
specified day and time before the Tribunal, the case shall be heard and
decided in vourabsence.

Given under my hand and seal of this Tribunal an this the 07" day of
July, 2026.

By order of Tribunal

Ragistrar ,

Debts Recovery Tribunal, Dehradun

|ELECTRONICA FINANCE LIMITED

Regisiered Difice: Audumbar, 101/1, Erandawane, Or. Keétkar Hoad,

Pune 411004 Maharashira { India)

POSSESSION NOTICE [(Appendix IV) Rule 8{3)]

Whereas the Authorized officer of M/s Electronica Finance Limiled, a Non-
Banking Financial Company duly incorporated and registered under the
Companies Act, 1956 under the prowvision of the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interast Act,
2002 (54 0f 2002) (hereinafter referred to as “SARFAES] Act, 2002") having its
Registered Office at Audumber, Plat No 1011, Dr. Ketkar Road, Opp. To
Paranjape Builder Office, Erandwane, Pune-411004 {herginafter raferrad to as
“EFL"} and in exercise of the powers conferred under Section 13 (12) read with
Rule 3 of the Security Interest (Enforcement) Rule, 2002 issued a Demand
Notice dated 23.06.2025 calling upon: 1. Lalita General Store Ward No. 13,
Hathin Hodal Palwal, Faridabad, Haryana 121103 Mob: 8307867183, 2. Lalita
Devi Ward No. 13, Hathin Hodal Palwal, Faridabad, Haryana 121103 Mab:
8307867183, 3. Jitender Kumar House No. 01 Ear Mandkola Road, Hathin,
Ward No. 13, Hathin Palwal, Faridabad, Harvana 121104, Mob: 8307867183 to
repay the amount mentioned in the notice being Rs.21,57,067/ (Rupees
Twenly One Lakhs Filty Seven Thousand Sixty Seven Only) as on 05.06.2025
within 60 days from the date of receipt of the said notice vide Loan Mumber
APPLODDBGAGZ/ LOANODOODS028599 and APPLODT135413/
LOANDODODOS041661.

The borrower'Guarantor having failed to repay the amount, notice is eraby given
to tha borrower and the public In gemeral that the undersigned has taken
possession of the property described herein belaw in exercise of powers conferred
on him under sub-section (4) of Section 13 of Act read with Rule 8 of the Secunty
Interast {Enforcement) Rules, 2002 on this the 09th day of July, 2026.

The borrgwar in parficular and the public in general is heraby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of “EFL” for an amount of being Rs.21,57 ,067/- (Rupees Twenty One
Lakhs Filty Seven Thousand Sixly Seven Only) as on 05.06.2025.

The attention of the Borrower is Invited o provisions of sub-section (8) of
section 13 of the Act, in respect of time available, to redeem the secured asset.

DESCRIPTION OF IMMOVABLE PROPERTIES IS AS UNDER:-
All That Piece And Parcel Of Immoveable Property No. Khavat No. 512, Khata
Nao. 568, Mustsil No. 27, Kila No. 14(8-0), (108 Sq. Yards) Vill Hathin, Teh
Hathin, Dist Palwal Haryana Boundary Of The Aforesaid Property: Towards
East: Vacant Plot, Towards West: Property Of Ranjest, Towards Morth: Road
18 Fee, Towards South: Vacant Plot.

Place : PALWAL, HARYANA
Date : 09-07-2026

Authorised Officer
Electronica Finance Limited

FORM A

PUELIC ANNOUNCEMENT

{Under Raa:lal‘lnn 6 of the Insolvency and Bankruptcy Beard of India
(Insolvency Resolution Process for Corporate Persons) Reguiations, 2016

FOR THE ATTENTION OF THE CREDITORS OF

M/S MHOW GHATABILLOD TOLL ROADS PRIVATE LIMITED
RELEVANT PARTICULARS

1 kame ol corparata dabiar {Mhew Ghatabilled Tell Reads Private Lamitad
2 |Date of mcorporation of corporale debtor |18.08 2011

3 Authonity under which corporate debioris ||ROC Defhi |
incorparaled | regisisred

| Cangorate enlity Mo Lenibed Liability

|daniificalian Ma, al eofporale dabdor

L4520 0L20 11 PTC2 23596

Makarmat Pur, Ghaziabad Meerut Road, Uttar Pradesh 201003 NPA Date : 05-03-2026

Description of Property: Residential Plot/House/Property Built on Plot area measuring 100 sq
yards, i.e 83.61 sq mtrs, out of khasra No.1356, situated in Village Noor Nagar, Pargana Loni,
Tehsil and District Ghaziabad, U.P 201003. Bounded As Under:- East:- Other's Plot, West:- Rasta
16 ftwide, North:- Khet Nepal Chaudhary, South:- Other s Plot

LAN: GZ/GNR/GNRN/A000000752, Mr. RAVINDER KUMAR,

iLAN: DL/MTG/KMPR/A000000204, Mr. FIROZ KHAN, S/O-|15-04-2026 & Rs. 1237863/-
Description of Property: Property Area Measuring 100 Sq.yards., Khasra No .3512, Situated At
Other Plot, North:- Road 30 Ft., Wide, South:- Other Plot.
H.NO.550 ASHOK VIHAR, WARD NO.42, 20 FUTAROAD, LONI|  NPA Date : 05-03-2026
Situated At Village Loni (inside Chakbandi) Colony Known As Shaheen Bagh, Loni, And District
LAN: GZ/CHP/CHPL/A000000111, Mr. UMESH KUMAR, S/O-|15-04-2026 & Rs. 1210555/-
110059
No.348, situated at Rail Vihar, Sehkari Awas Samiti Ltd., Hadbast Village Sadullabad, Pargana
iLAN: GZ/GNR/GNRN/A000000635, Mr. DEEPAK TYAGI, S/O| 15-04-2026 & Rs. 999702/-

15-04-2026 & Rs. 518780/-
C/O Mr Jogan Singh, Mrs. SAVITA C/O Mr Ravinder Kumar, as on 18.03.2026
Kh 170, PLNo-1, Sahara City,Agraula, Ghaziabad, U.P-201102. |  NPA Date : 05-03-2026
Description of Property: Residential Plot/House/Property area measuring 31 sq yards,i.e 25.91
sq mitrs, out of khasra No.170, situated in Sahara City, Village Agrola, Tehsil Loni, District
Ghaziabad. Bounded As Under:- East:- PLot of Rekha, West:- Rasta 15 ft wide, North:- Rasta 10 ft
South:- Plotof Ravinder.

iLAN: DL/GRN/PRCK/A000000147, Mr. Dushyant Raghav|15-04-2026 & Rs. 1006381/-

Slo Hempal Singh, R/o-B-145, Sector-63, Noida, Gautam as on 08.04.2026
Budh Nagar, Uttar Pradesh-201301 Mrs. Chandani Chandani,/ NPA Date : 06-04-2026
R/o-B-145, Sector-63, Noida, Gautam Budh Nagar, Uttar
Pradesh-201301
Description of Property: Residential LIG Flat No. GF-03, Ground Floor (Rear Right Side), Area
Measuring 378 Sq. Ft., i.e. 35.12 Sq. Mtrs., Built On Plot No.C-5/11, Block-C, DLF Ankur Vihar,
Village Sadullabad, Pargana & Tehsil Loni, Ghaziabad Uttar Pradesh-201102 Bounded As
Under:- East:- Vacant Plot, West:- Flat No.GF-02, North:- Parking/road, South:- Other Property.

iLAN: DL/GRN/SNPR/A000000233, Mr. Aziz Siddique S/o|15-04-2026 & Rs. 1452018/-

Saifuddin Siddique, R/0-292-B, Block BG-6, Paschim Vihar, as on 08.04.2026

S.0, West Delhi, Delhi-110063, Mrs. Mahnaz Khan, R/o- BG-| NPA Date : 06-04-2026

6/241, Paschim Vihar, S.0. West Delhi, Delhi-110063
Description of Property: Residential Flat No.sf-08, Second Floor (rear Left Side), Area
Measuring 477 Sq.ft., i.e. 44.32 Sq.mtrs., Built On Plot No.A-93A & A-93B, Khasra No.351 & 353,
Situated In Block-a, Rail Vihar Sehkari Avas Samiti Limited Pargana & Tehsil Loni, Near Shiv
Mandir, Ghaziabad, Uttar Pradesh- 201102 Bounded As Under:- East:- Vacant Plot, West:- Flat
No.SF-07,06 & 05, North:- Vacant Plot, South:- FlatNo.SF-01/Road

i Arkiraas af the l'E-='|i5|I‘."I ed othice and
principal affice (iFany ) of comporads debloe

Reglstersd & Business Address:

Essel House, B-10, Lawrence Road Indusical
draa, Waw Dalhi, Dehl, India. Pin- 190035
Address at which the bocks of account are o
e maintained: £ Floor, Plot ko, 18 & 20, Film
Cily, Seclor 168 Gaukam Buddhg Naga: Moda
\Utiar Pradaesh, India, Pin- 208301

B Insabvancy commancement diste in 0507 2026

____|raspect of corporate debtor I _
7 Estimated data of closume of insolvency (0501 2027
raslution process

B |Mama and ragisiration numbsar of the
maoivency professionsl acing s mierm
rasclutan pralfessianal

Arkdragg and e-mail of e irderim
rissoludiain professanal, a8 ragisiensd wilh
ihz Board Emait caakhilabujai@igmal com

10, | Address and e-rmall o b usad ler ES- 78, Parchshila Park, Panchshes Enclave,
corraspondanca with the inbarim rasciution | Souih Deki, Mew Dedh - 190617

profassianal Also At 803, 8% Floor, Cnendak Cornersiana,
DOavid & Barretio Road. Uppar Wodi, Mumbai
B sk en- OO TE

E-mail: crp mglpl@igmail.com

2307 2026

Mol Appiaczabie

Mawand Rastricturng Servicas LLP
[{IEBIPE-0 5| PA-3r0 2 3- 24050050

E- 374, Panchohilz Park, Panchehael Enclesa,
South Defl, New Dethi 10097

w

Ls! dale for submisson al cliims

12, |Classes ol cradiors, T any, undar clse
163 of sub-secthon ¢68) of secion 21,
sacertained by tha infarm resoluticn
protess KNG

130 |Mames of Insslvency Prodeasionals
enlilied 1o act a5 Aulhonsed
Rapresantalive aof oedilors in a cdass
___|(Thres rameas for sach class) S
14, |[a} Bedavani Forms and Weh fnk

(b) Dedails of puthorszed representaivas  |[nttps: kol pov infhomaidownloads
are Availabla 3l

Mot Applicable

15-04-2026 & Rs. 1112974/-
as on 14.04.2026

NPA Date : 06-04-2026

LAN: DL/MNR/MNGR/A000001506, Mr. Abhishek Pradeep
Kumar S/o Mr. Pradeep Kumar, Mrs. Renu, W/o Mr. Pradeep
Kumar, House No. 34/A, Salim Garh, Railway Colony, Naya
Jamuna Bazar, Hanuman Mandir, Kashmiri Gate, Delhi-110006
Description of Property: Residential Flat No. GF-2, Ground Floor, RHS unit, without roof rights,
area measuring 33.44 sq mtrs, out of Plot No.5, situtaed in Khasra No.418min/2, situated in
Santnagar Complex, Village Sadullabad, Pargana Loni Tehsil Loni, Dist Ghaziabad, U.P-201102.
Bounded As Under:- East:- Rasta 15ft wide, West:- Others Plot, North:- Flat No.GF-1/ Stairs, South:-
Other's Property.
The above mentioned Borrowers/ Guarantors are advised (1) To collect the original notice from the
undersigned for more and complete details and (2) To pay the balance outstanding amount interest

and costs etc. Within 60 Days from the date of notice referred to above to avoid further action under
the SarfaesiAct.

Date: 11-07-2026, Place: Ghaziabad

Authorised Officer, Hinduja Housing Finance Limited

epaper.financialexpress.mn‘. .

Mioticais hereby given that the Hon'bia Mational Company Law Trbunat, Princips! Bench hes ardersd tha
cammencamant of 3 comparate insokvancy resalution procass of MHOW GHATABILLOD TOLL ROADS
PRIVATE LIMITED cn 09,07 2026,
The cradiors of MHOW GHATABELLOD TOLL ROADS PRIVATE LIMITED, sre hereby caled upania
s bimit their claims wilh prood en or bafons 23207 202810 the interim resalution professkonal st addrass: 5-
376, Panchehiia Fark, Penchshes] Enclave, South Dedhi, Maw Dalni-11001 7
The finaraa creditors shal submif thal clams with proal by ehecionic maens orey. All othar credibons
mizy sibmil the daime with proof in parson, by pastar by elscironic means.
Sutsnissianolfalse or misleading pracds of ciaim shall atiract penalties.
S
Mavent Restruciuring Servlees LLP
IBERIPE-D1 54/P&- 37202 3-24/50058
AFA Valid wp ta: 31122026
Intesim Resolution Prolessional,
Deate: 11,07, 2026 Mhaw Ghalabillad Toll Roads Private Limited
Place: Mow Dalhd

New Delhi

Emiail : cirp.mgbrphiEgmail.com
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BANK OF BARODA

Regional Stressed Asset Recovery Branch: MMWR, 6" floor, Baroda House,
Behind Dewan Shopping Centre, SV Road, Jogeshwari (W) Mumbai - 400102.
E-Mail: sarmmw@bankofbaroda.co.in

Bank of Baroda

E-Auction Sale Notice for Sale of Imnmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 read with proviso to Rule 6 (2) & 8 (6) of the Security Interest (Enforcement) Rules, 2002 i PARTICULARS

FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
VR2 LAND DEVELOPMENT PRIVATE LIMITED

DETAILS

g&u'—li‘rai £ ludmn Bank

MUMBAI MAIN BRANCH 37, Mumbai Samachar Marg, AIIahabad Bank Building,
Near Bombay Stock Exchange, Fort, Mumbai-400 023.

Notice is hereby given to the public in general and in particular to the Borrower, Mortgagor (s) and Guarantor (s) that the below described immovable property mortgaged/charged (1) (2) (3) -
to the Secured Creditor, possession of which has been taken by the Authorised Officer of Bank of Baroda, Secured Creditor, will be sold on “AS IS WHERE IS”, “AS IS WHAT 1. |Name of the corporate debtor Vr2 LAND DEVELOPMENT PRIVATE LIMITED [Under Rule (8(1) of Security Interest (Enforcement) Rules, 2002]
IS”, AND “WHATEVER THERE IS” basis for recovery of dues in below mentioned account/s. The details of Borrower(s) / Mortgagor (s)/ Guarantor (s) /Secured Asset/s/Dues/ 2. | Date of incorporation of corporate debtor |07/05/2007 POSSESS'N NO'CE (ROR 'MOVEAB"E PROERTY) :
Reserve Price/e-Auction date & Time, EMD and Bid Increase Amount are mentioned below 3. | Authority under which corporate debtor is |ROC -Mumbai | WHEREAS, The undersigned being the Authorised officer of the Indian Bank, Mumbai
: i i Main Branch under the Securitization & Reconstruction of Financial Assets and Enforcement
Date & (1) Reserve Price Status of Propert noorporated | registered of Security Interest Act, 2002 and in exercise of the powers conferred to him under section
Sr. | Name & address of Borrowers / Guarantor | Description of the immovable property .ate (2) EMD possession | ' oPeMY 4. |Corporate Identity No. / Limited Liability | U70102MH2007PTC170645 y T ’ , P :
. X Total Dues | Time of 3)Bid | A tl(Constructi Inspection \dentification No. of corporate debor 13(_1 2) (read with rule 3) of ’ghe Security Interest (Enforcement) Rules, 2002 |ss.ue_d a Demand
No. | Mortgagors with known encumbrances, if any E-auction (3) Bid Increase Amount| (Constructive e : . . : notice dated 09.04.2026 calling upon the borrower M/s. Yash Express and Logistics Pvt. Ltd.
(Rs. In lakhs) | Physical) 5. [Address of the registered office and Unit No. L-34, Lower Ground Floor, Prime Mall, (Through its Directors Mr. Vipin Dayashankar Tiwari, Mrs. Neha Vipin Tiwari) (Borrower),
1 |M/s Naushad Textiles All the part and parcel of the property| Rs.50.45 |28-07-2026 (1) Rs. 11.00/- Physical [22-07-2026 principal office (if any) of corporate debor | Besides Irla Church, Irla Soc. Road, Vile, Parle Mr. Vipin Dayashankar Tiwari (Director cum Guarantor), Mrs. Neha Vipin Tiwari (Director
Prop: Naushad Shahabuddin Khan consisting of Flat No. 11, 2 floor, Municipal | Lakhs as on | 14:00 Hrs to (2) Rs. 1.10/- Possession West, Mumbai 400056. cum Guarantor) & Mr. Dayashankar Tiwari (Mortgagor cum Guarantor) to repay the amount
304/305, 3" Floor, Aazam Complex, M.H. No.|House No. 77, Plot No. 5, Samim Manzil,| 16-05-2019 | 18:00 Hrs (3) Rs. 0.10/- 6. | Date of closure of Insolvency Resolution Process | 09/07/2026 mentioned in the notice being Rs. 61,50,109.39/- (Rs. Sixty One Lakh Fifty Thousand One
69, Narpoli, Bhiwandi, Dist. Thane - 421302 |Village Narpoli, Taluka-Bhiwandi, Dist.-| + unapplied 7. |Liquidation commencement date of 09/07/2026 Hundred Nine & Paise Thirty Nine Only) as on 09.04.2026 within 60 days from the date of
Naushad Shahabuddin Khan (Proprietor) |Thane, Built up area 500 Sq. ft. Boundaries:| interest corporate debtor receipt of the said notice. o o
305, 3" Floor, Aazam Complex, M.H. No. 69, |East-Road, West-Flat9 Bismillah Abdul Hai| and other 8.|Name and registration number of the CA Kunal Jayant Waje The Borrowers / Guarantors / Mortgagor having failed to repay the amount, nofice is hereby
Narpoli, Bhiwandi, Dist. Thane - 421302 Khan, North-Staircase, South-Compound| charges insolvency professional acting as liquidator | IBBI/IPA-001/IP-P-02472/2021-2022/13815 given to the Borrowers / Guarantors / Mortgagor and the public in general that the undersigned
Mrs. Nazma Noorudin Khan (Guarantor) |wall within the Registration Sub-District|{from thereon 9.| Address and e-mail of the liquidator, as | Plot No 26, Snehal Bunglow, Gokulwadi, Shrirang has taken possession of the property described herein below in exercise of the powers
Flat No. 11, 2" floor, Municipal House No.|Bhiwandi and Dist. Thane - 421302 registered with the Board Nagar, Gangapur Road, Nashik, Maharashtra, ggn(}‘g;r%(: flnvh'zrgzlénder section 13(4) of the said Act read with rule 8 of the said rules on
{7, Plot NQ' > S.am'.m Manzil, Village Narpoli,|(Mortgaged by Naushad Shahabuddin Khan) nda 12-2013 i i The Borrowers / Guarantors / Mortgagor in particular and the public in general are hereby
Taluka- Bhiwandi, Dist. Thane - 421302 Email:- ipkunalwaje@gmail.com : o Ry . ;
z cautioned not to deal with this property and any dealings with the property will be subject

10JAddress and e-mail to be used for
correspondence with the liquidator

Plot No 26, Snehal Bunglow, Gokulwadi, Shrirang
Nagar, Gangapur Road, Nashik, Maharashtra,
India-422013

Email:- vr2liquidation@gmail.com

For detailed terms and conditions of sale, please refer/visit to the website link https://www.bankofbaroda.in/e-auction and online auction portal Baanknet.com.
Also, prospective bidders may contact the Authorised officer on Mobile 8197230907

to the charge of Indian Bank, Mumbai Main Branch for an Amt. Rs. 63,31,882/- (Rs. Sixty
Three Lakh Thirty One Thousand Eight Hundred Eighty Two only) as on 09.07.2026 and future
interest & expenses thereon.

Sd/- — : : : : The borrowers attention is invited to the provision of subsection 8 of Section 13 of the Act in
Date: 10-07-2026 Authorized Officer. Notice is hereby g|v'en'thatl the National Company Law Tnbune]l, Mumb{:u benchthhas ordered the respect of time available, to redeem the secured assets.
Place: Mumbai BANK OF BARODA commencement of liquidation of the VR2 Land Development Private Limited on 9" July, 2026. DESCRIPTION OF IMMOVABLE PROPERTY:

Sd_/- All'that part & parcel of Residential Flat No. 1003, Building No. 1, B Wing, Dhanlaxmi Apartments,

o Name: - CA Kunal Jayant Waje SantuGawli Complex, Kalyan (E), Maharashtra-421 306 having carpet area 650 Sq. Ft. and
Liquidator of VR2 Land Development Private Limited, terrace are 60 Sq. Ft. in the name of Mr. Vipin Dayashankar Tiwari & Mr. Dayashankar Tiwari.

IBBI Registration No: IBBI/IPA-001/IP-P-02472/2021-2022/13815 sd/-

AFA Valid till 30/06/2027 :
. Date : 09.07.2026 Ashish Goel
IBBI Registered Address :- Plot No 26, Snehal Bunglow, Place : Mumabi Authorised Officer (Indian Bank)
Gokulwadi, Shrirang Nagar, Gangapur Road, .

Nashik, Maharashtra, India-422013
Mobile : +91 9890862544
Process Email id: - vr2liquidation@gmail.com

U.P. POWER CORPORATION LIMITED
3rd Floor, Shakti Bhawan Extn., 14 Ashok Marg,
Lucknow-226001, Uttar Pradesh

g Phone No. 0522 2218297, e-mail: ce.pmc@uppcl.org

ENGAGEMENT OF CONSULTING ENGINEERING FIRM AS UTILITY ENGINEER OF
UPPCL FOR THE 1600 MW DBFOO THERMAL PROJECT IN UTTAR PRADESH
Tender Specification No. 01/PLG/1600 MW/Thermal/Utility Engineer/2026

UP Power Corporation Limited (UPPCL), invites proposals for selection of consultancy
engineering firm to act as Utility’s Engineer, through an open competitive bidding, which shall
discharge duties in conformity with the Terms of Reference (TOR) as specified in the Request
for Proposal (RFP) document.

The Bid Process is a two-stage selection process in evaluating the Proposals comprising
technical and financial bids to be submitted in online e-tendering portal. In the first stage,
technical evaluation will be carried out and based on technical evaluation, list of short-listed
Bidders shall be prepared and subsequently the financial evaluation will be carried out.

5. E. RAILWAY — TENDER

Tender Motice MNo. SnT_e_
Tender ADA_ 26 27 21. On bahalf of
President of India, Senior Divisional
Signal & Telecom Engineer, 3. E
Railway, Adra, Pin-T23121, Wast
Bengal invites s-tender for the following
works: Name of the work: S&T Wark
in connacton with the improvement of
the yard undar the jurisdiclion of
SSE{PwaylBRSC in Adra Division.
Tender Value: T 1,43 27,055/, Closing
date & time of tender is 31.07.2028,
11:00 hrs, Details ara available at
website: www.ireps.gov.in (PR-458)

Date:-11/07/2026
Place: - Nashik

dorel & Canara Bank <4\
B i synscans ||

Stressed Asset Managemaent Branch, Circle Gilice Busding, Blh Floor, "B 'Wing,
C-14, G-Block, Bandra-Hurka Complex, Bandra East, Mumbal- 400 051
Tele:- D22-2672BTA2/ET44/87 T 1/BTOLETOD; email:- ch15550d@canarabank. com

E-fuction Sale Notice for Sale of Immovalle Properties under the Securitization |
and Reconstruction of Financial Assets and Enforcemant of Secunty Interest
Act, 2002 read with provision to Rule 8 (6} & 9 of the Security Interest

(Enforcemeant} Rules, 2002,

FORM A

PUBLIC ANNOUNCEMENT

{Under Regulation & of the Insolvency and Bankruptcy Board of India
{Insolvency Resolution Process for Corporate Persons) Regulations, 2016

FOR THE ATTENTION OF THE CREDITORS OF
REGAL ENTERPRISES LIMITED

__RELEVANT PARTICULARS

Bidders may download the Request for Proposal (RFP) document from ISN-Bharat Electronic :E "‘ag'? :fﬂ ':':"ﬂ':"alﬁ ':'E“fl':'r T En:#:.ﬁg:mnmses LIMITED Matice is hereby given to the public in general and in particular o the Borrower(s) and
Portal website http://www.Bharat-ElectronicTender.com from 11-07-2026 onwards, as per jrsite Of ncvporetion CRApOrELS T : Guarantor|s) that the below described immovable properties morgagedicharged to
p p 3. [Authaority under which carporate debior is ROGC- Oelh 11 Ine Secured Crediorn the Symbaolic Possession of which has been taken by the

following timelines:-

NOTICE ST

_ lincomporated / regisiarad

L = g is wihal is™, amd
4, {Corporate Ir.‘-an1|15.- Mo./Limstad L-al:lub. i

DI'N' —LFETI ﬁﬁ[?aﬁiﬁLﬁiﬁéﬁ?& Autharizad Officer of Canara Eal‘lk. will B S0l or " s Wik s

Event Description Date identifcation Mo o comacats debie “Whatever thera is” basis on 07.08.2026 for recovery of US Dollar 4,529,235.76 (US

: . _ e in = A
Jl"“:IT'rﬁl b B | P or Refease o NIT 11-07-2026 ' B |Adress of the reciislered office and Registered Address; Shop Mo G-2 Pl No g::}':rnll':fg:ﬂg;i Eﬁﬁiltﬂligl-;m?:;ri;hf;;;nidadw;iﬂgﬂi:Jﬁ:yﬂilh:h?':
E:I':II T;ELSLEHLUEE E:Er;ﬁ;f;zg?t;ggg 2. |Proposal Due Date 04-08-2026 at 15:00 Hrs [Pomcipakofiice (4:any) afecrpiraia debie iﬁlﬁ::?: ::?;:ﬂﬁrh”whﬂk;L‘\_I:Ti'lagﬁ:':ra' Crores Twelve Lacs Ninety Thousand One hundred Thirty Four and Palse Thirty
Nals) 225?‘ and D-it:ni\:wi Nos. 3779026 - 3. |Date & Time of Opening of Technical Proposal / Bid 04-08-2026 at 17.00 Hrs Diethi. India_ 110034 ' One Only G2 exchange rate 1 USD = INR 95 2236) as on 09.07.2020 plus inferest and

charges from 10.07.2020 il the dale of realization) due 1o Canara Bank from Mis,
Ethos Vantures (Borrower). Mr. Nagarjun Godalmudi Vasudeo Rao (Guarantor)
and M's. Jubilant Owerseas Limited (Guarantor) and Mis. Gold Value homes Pyt
Ltd. (Mortgagor & Guarantor),

Address at which the books of account
are to be maintained ; Ofica Mo-5,
Frountain Chember, Mana Bhal Lene Forl,
Murnbai. Mehaashira, India, S00001

Prospective Bidders should regularly visit website to keep themselves updated regarding
timelines/ clarifications/amendments/time extensions, etc if any, related to this bidding process.
Such information will not be published in the newspapers.

ZTB0025 under the falio Mo, HO001E of Ipca
Laboratories Limited sianding in the
name(s) of HARISH CHAND jointhy with

. .. . . . B, |insolves i daba i D07 2026
SARITA GUPTA haghave been lost or Note: UP Power Corporation Limited reserves the right to cancel or modify the process any time ;,;Z”p:,ft";ﬂﬂ;:ﬁ;ﬁ; " : EL Description of the Property H:ffﬁ?' Ea"ﬁ:?ﬂ':f:“”
mislaid and the undersigned hasihave without assigning any reason and without any liability. This advertisement is not an offer. 7. |Esbraled date of closurs of inseivency  [05.01.2027 (180 days from the date of R B A
lied 1o the Co Py didlicate  iresoifion process | Cormmancament of resolition process) Land adm 44350 s5g. mi situated al Gal no.
i !E a 1 Ty E.I IEP‘.#E A Sd/- B, [Mameand reqgistration number af tha Mama: Mr. Sandaep Agrawal 1 643 mna 647, Village Khandpoll, Teluks i o
Certificatels) for the said shares Any W& 11 FH. /AR, /. /2026, TEATEw 10.07.2026 Chief Engineer (Planning), UPPCL liiohincy prodsakigl cetingistitatm  |FagNimbee. . ﬁ'iﬂhéﬂfé’ﬁiiﬁ EEL;“;';' B m ﬂ?msm 4.04,00,000.00 | 40,40,000.00

person who has any claim in respect of the 1
said shares should write to our Kegistrar, &,  |Address and e-mal of tha interm
MUFG Intime India Pvt. Ltd, C 101, 247
Park, L.B.S. Marg, Vikhroli [West),
Mumbai, Maharashtra, 400083 within ona

{reandilion professiongl. as regislesad wilh | Mew Delbi-110 001
L]
Indian Bank -
month from this date else the company will

1hal Board Email address: infoi@saassocialesm

| Arkdress and s-mai i ba used for Reg. Address. 783 Sacond Floor, ﬁnp&llh
proceed toissue duplicate Certificate(s). L NSNS AL - =
Date: 1007 2076 Borivali West Branch : 1-5, B-Wing, New Ashok Nagar, Vazira, Borivali West, Mumbai-400091.

(osohution professional IBBNIPA-TO2/|P-NO 1060021202201 3733

Reqg. Address: T8/ Second Floor, Jenpash

The Eameat Mongey Daposit shallbe depasited on or before 05,08 2026 upto 5,00 p.m.
Date of inspection of properties is 03.08. 2026 with pricrappointment wilh Authonzed
Officer (Between 10,00 AM to 02,00 PM)

For further details bMr, Mano| Kumar Gupla, Authorized Offices’ Chief Manages
Canara Bank, Strassed Assets Management Branch, Mumbsal (Ph. Mo, 02226728771
hob. Mo, 8BZE234344) or Mr. Kundan Kumar, Manager, (Ph. Mo 02226728788) E-
mall e ch 15550 iRcanarabank. com may e contacted during offss howes an any
weorking day, The senvica provider Baanknet (Bis BSB Alliance Pvt, Lid), (Contact Mo

[eorresponcence wilh the inserim resalistion | Mew Dathi-11000079

|professaonal Email address:
clrp.ragalenterprisesfomail com
2307205 {14 days rom 1ha date of
racaipt of order by the IRF)

fLast date for submission of claims

" f Bharshold Phone : 022-28955868 / 28955858 e-mail : borivali@indianbank.co.in 12 |Classes of cradiors, ff any, under ciause TO45612343/835421 01728201 220220198922 19848/8180205051, Email: support
ame(s) o Tﬁ.ﬁﬁ&;ﬁl DEMAND NOTICE fib of sub-saction (6A) of section 21 Mot Apiplicable BAANKNET@psballiance.com./support.ebkray@procure247.com).

Notice under Sec.13 (2) of the Securitization and Reconstruction of Financial Assets and Enforcement of szﬁgﬂﬂla"'w’g e resclion Sl

Security Interest Act 2002 13, [Names of Insalvency Professionals Date: 00.07.2026 Authorised Officer

REF:B86/SARFAESI/2026-27/001 Date: 04.07.2026 I:IEﬂtIFBI:I to mct as Authonsad Mot Applicatle Place: Mumbal Canara Bank, SAM Branch

| Bepragentative of crediees in 3 class
[{Three rames for gach cless)
14. |ia) Relevant Farms and
iy Details of aulkarized representalives
}'arE_* available at: Phyzical Address: Mot Applicable
Mobcs (s harsby given that the Mational Camgany Law Tribunal has ordered L commencamant af &
corporate ingcdiency resolution process of the Regal Enterprises Limited on 09,07 2026
The crediers of Regal Enterpnses Lid are hareby called wpon to submit thair claima with proof onor
Binfiare 2307 2026 (i, 14 days from the date of rmeeipt of arder by the IRP) o the inlerim resnlution
professional af the address mentionad againstaniry Moo 10
The financs crediiors shal submit (her daims wan proal by elécionia meaans only, AF alber crediloes
ey Subenil e o s win proaf in person, by pastor by easionic means.
Submizson of fatsa ormiskeedng proots of caim shal atirect penaities

S. E. RAILWAY - TENDER IO,

Divisional Rallway Manager (Engg)l . M/s Greater India Impex (Proprietorship Firm, Borrower), Proprietor — Bindu S Bhosle, E -803, Wing E Royal
Chakradharpur scting For & On behalf Classic, New Link Road, Andheri (west), Mumbai 400 053
of Tha Bresident of Indie invites E- 2. Mrs Bindu S Bhosle (Proprietor/Guarantor), E/803, Royal Classic CHS Ltd, New Link Road, Next to Citi Mall,
Tenders against Open Tender. Manual Andheri West, Mumbai — 400 053; Also at : Flat No. 905, 9th Floor, Kanchanganga CHSL, Plot No. 9/10 Manish
offers are not allowed against this tender. ; ﬁagalr :IP Rogd, Village Ambivali,f ,?-nctihegi (West)bMF:Jr?bai 4|0(()6058 " | ot No. 905, o F

: 2 . Legal Heirs & representatives of Late Sarojini atanpal (Guarantor/Mortgagor), Flat No. , 9th Floor,
gﬁ;ﬂjﬂﬂﬁ:ﬁ'ﬁﬂ:ﬁﬂﬁfﬁ" Kanchanganga CHSL, Plot No. 9/10 Manish Nagar JP Road, Village Ambivali, Andheri (West), Mumbai 400

& Name of works are as follows: (1) 058

| i Sir/Madam
CKP-SOUTH-26-27-16, Extension of | ' .
T b T Sub: Your loan account MSME SOD A/c 6512673438, FITL 7089753133 & GECLS 1.0 Etxn. 7130750545 with

ioading/unioading at ona go in Barbil Indian Bank_BorivaIi West br.ant_:h. _ _ . . _ o
(BEN) station yard under jurisdiction of The 1t you is a proprietorship firm having availed the loan captioned at subject from our Indian Bank Borivali
Sr. DEN{Soulh)/CKP.{2nd Call). Tender West Branch. The 2" you are proprietor and guarantor and 3" you are the guarantor cum Mortgagor for the loan

Value : 7 3.27,08 568,71, Earnest availed by 1+ of you. _ . . . - _
Money Deposit : T 6.74,200/-. Date of At the request of the 1, 2" and 3 of you, in the course of banking business, the following facility was sanctioned

Opening : 30.07.2026. (2) CKP-S0UTH- and was availed by first of you.

Wab link: hilps:iiabi govinthomaidownlosds

PEGASUS ASSETS RECONSTRUCTION PRIVATE LIMITED
EE.5E, S5th Floor, Free Press House, Nariman Point

Mumbai - 400 021, Tel.: 022 61884700

E Eg\%uﬁ E-Mall : sysiipegasus-arc.com, URL : pegasus-arc.com

PUBLIC NOTICE FOR SALE BY E-AUCTION

Sale of Immovable Properties under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 read with
Rules 8 and 3 of the Security Interest (Enforcement) Rules, 2002
Nobice is hereby given to the public in general and in particular to the below mentionad
Borrower(s), Co-Borrower(s}, Guarantors) and Mortgagor =) that the below described
secured assats being immovable property mongagad fo the Secured Creditor being,
Mis Pegasus Assets Reconstruction Private Limited acting In s capacity as Trustee of
the Pegasus GGroup 3 Trust 3 (Pegasus), having been assigned the debis of the ek
mantioned Borrowar along with underlying: securities |nterest by MWs. Indian Bank

M. Sandeep Agrawal
IRF of REGAL ENTERPRISES LTD,
IBBIIPA-GOZIP-HNET 060203 1-20221 3733

Dade: 11.07_2026
Flace: Mumbai

r
26-27-17, Through Ballast Renewal for ROl at 0s mterest | Penal Interest @2% [ o ‘T“”’“‘m GP PETROLEUMS LIMITED 00y (Erstwhile Allahabad Bank) vide Assignment Agreement Dated 27.09.2013 under the
19,981 TEM In Eadapanar.hlayagarh S| Nature of facility/ e Limit as 0;1 accrued (simple) accrued but as on : ' CIN « L2320 0 1983PLC 030372 LI provisions of the SARFAES| Act, 2002,
SALHOR & 108, 231084 TIM Iy Talabli). No Account (%) (Rs.)  |04.07.2026 | But not debiteq | "°! debited and other} o\ oo o 00e Regd. Officec- B04, Ackrull Star, MIDC Cantral Road, MIDC, Andhan East, Murmbal 400 083 The Possession of the befow described immaovable propery has been taken by the
Efar‘r‘g:??p;;ligﬁ-ﬁiﬂl;gig1thJ|I'|J;5?lI‘?IT? — charges (MOX/MLE) | ~ ™ Tel, No. (22 £148 2500 Emall: ce appbfioniobal com Website: www gppefrolaus.co.in Authonised Officer of Pegasus being the secured creditor and is being sofd under the
wl ] ponn o] | Al Bl " ' (L™ =
Tender Value : ¥ 2,36,33,565.82. .| SOD-6512673438 | 14.65 | 4500000| 4489035 98194 251 4587480 NOTICE TO THE EQUITY SHAREHOLDERS OF THE COMPANY el e e el e Rt
Earnest Money Deposit : T 4,72, 700y- ) T F ' : '
Bate of Opening : 30.07.2026. {3) CKP- 2.| FITL-7089753133 | 14.80 | 555617| 286074 7483 0 293557 RANSFER OF Eﬂ:ﬁ’ F?;l;:&ﬁrET?:H*E*::ME:AFP:\;EE;T]:FI_ETDR EDUCATION Name of the Borrower{s}, | 1. Ws. Concord Chemicals (Partnership Firm)
WEST-26-27-16, |mprovemeant In 3 | GECLS10Ebn- | o-p 4500001 75010 1125 0 76135 ; : _ _ i Co-Borrower|s) 2. Late 8n, C. Jaychandra, and now being represented
infrastructure faciliies at Exchange yard 7130750545 This Notice 1s. punlished pursuant to the provisions of Section 124.of the Companies Act, and Mortgagors ; by his legal heirs [Pariner of Concord Chemicals)
Bondamunda. Tender Value : 7 Total 5505617| 4850119 106802 251 4957172 m;%ﬁ':’g‘é‘:’?ﬂ‘f;E”LWL“";T{F"M"}’;J ';”"'j ”"r::_'hf"“'-" ’f"ﬁ'i:ﬂ'r-'r":ng- ;”'i{; ;_’“f‘_ﬁ'r” a) SmtJ. Jansy Daughter of Late C Jayachandra
21,44,22 457 57. Earnest Mone - - T 9E0 MEILN) LSS, <1100 SITONEC O We: [0 WinChx PIOVICG-10F TRNAcr I8 DIVIREDD b} Smt J. Stella Daughter of Late C Jayachandra
Deposit : T 42,88 500/ Date 51; The first of you, 2nd and 3rd of you have executed the following documents for the said facilities: ramainirg .mp_ain P I_-leamd For SN joars and tranefsr of ehiares in r&q.-e_u.t of which ::]I 8cid. Richard. 51:?1 Hlate Jayac:undm
Opening : 31,07.2026. (4) CKP-WEST- Nature of facility Nature of documents dividend remains unclaimed for seven consecidive years of more to [EPF Authanity Account. d) $ri C. J. Sebastian Son of Late C Jayachandra
26-27-1B, Fire Safely Audil al {(N5G-2 a. D1 : Demand Promissory Note dated 17.02.2017 The Company has already sent communicalion 1o specfic individual ghareholder|s) (a - d above are Lagal Heirs of
Tatanagar and Rourkela and N5G-3 b. |D3 : Letter of Continuity dated 17.02.20217 whose shares are liable o ba fransferred 1o IEPF Account. Additronally, the fist of Late Sri. C. Jaychandra)
Chakradharpur and Jharsuguda) Railway c. D7 : Disposal of proceeds letter dated 17.02.2017 swch shareholders hag been made awvaliable on the Comgany's website at 3. Mohammed P Husaini,
Stabans undaer Lhakradharpur Division ; '\ﬂgl\gg IS%? ~d. |D34 A: Letter from the third party to Bank for extension of EM dated 20.02.2017 nitps:ligppedroleurs o infunclaimed-anc-unpaid-dividends/ (Partner of Concord Chemicals)
Tender Value : ¥ 15,09,220/-. Earnest sao.tlia e. |D57: Agreement Of Guarantee dated 17.02.2017 Sharehoiders are requesied to verlfy the detas of thefr Lnciaimed dividend and the shares 4. Kannan Y Desai, [Partner of Goncord Chemicals)
Money Deposit : U 30,200/ Date of f. |D101 : Agreement of Hypothecation of movable dated 17.02.2017 kahie to be transfemed to IEFF, In order fo prevent the frensder, shareholders are requesisd 5. Mz, Anil Overseas Private Limited
EE?;;'I?I;?“'::E‘E?' ‘f:} E:‘:;:';EE;-; g. [D105 : agreement of OCC dated 17.02.2017 1 claim ungad dividand for FY 201819 by submilling the necassary documents lo the Outstanding Dues for | Rs. 56,80,07,000)- (Rupees Fifty-Six Crores Eighly
a. |D1: Demand Promissory Note dated 27.09.2021 Cornpany or its Registrar and Share Transfer Agent (RTA) on or before October 30, 2026, hich th d Lakh d 5 Th d Onle
Bondamunda and Jharsuguda b. |D3: Letter of Continuity dated 27.09.2021 fafing which ihe shares will be lransferred 1o IEPF al appeopeiale date. Please note that no ot 3 30c. caven [elsing oy cwe o0
: ' " e di=n 2. Funded - —— : o5 : ; : assels are being sold ; 16.01.2026 afong wilh furher inferest at confractual rale
seltlements under the jurisdiction of I rest T c. D33 : Letter from party to Bank confirming extension of Mortgage dated 28.09.2021 claim shall lic against the company in respect of the unclaimed dividend and equity e et thadean Ul tha: dats of
Sr.DEN{West/CKP. Tender Value : 7 Loan Rs T |0_|D36: Term Loan Agreement dated 27.09.2021 shares that will be transferred to the IEPF within statutory timelines. In this corneclion, b E:”““TE AN Wpoiv IROR WL U gee 5
2300 A Earnt Moy Dol LS L |e- D101 : Agreement of Hypothecation of movable dated 27 09.2021 slaaze nota: DAYMELT A e,
h:ug:;-]n Elé?ggétﬂu??anu;e?fi:??g : : f. D117. . Funded Interest Term Loan Agreement dated 27.09.2021 (I} For Members holding shares in Physical Form: The Company would be issiing new | Details of Secured Asset Mnrtgageri by Late_ﬂhri II‘TL.!a5,.I.'em:hann:1r.13|
o el s St g. 315?.DAgreegngnt Of Guaraﬁtie ga:eg %?gggg] share cerlificatels) In Beu of the origina! share canlificate(s) held by them. Afer issus of being Immovable Land and‘ Commercial Building alnr;; with ﬁ.parl::ﬂent
website | http:/iwww.ireps.gov.in The 3. GECLS1.0 g. D33 A farI?ea’r[]erfrE)OnTIse‘lsr(?[ry’[o %:nkacgnfirﬁin ) extension of Mortgage dated 13.12.2021 Tie et neyanciety), e CONpaY W8 iTgun Mie-topaairy by ey of Gormonie Hapin Whicn's named FEH# Towers and CEMA HIEAVENA
Nridacstiidaera T he Class il co Lo Rs (oD 55— ot OlE)Gugrantee et 10 1292021 9ag s Action o convert new share canificatels) into dematerialized form and transfer the shares being sold Apartment” including A, B & C Blocks being part and
Digital Signature Certificate & must be A.50 [akh B E .Ter?n T oan Acreemert daied 10,2905 ta [EPF &s-per the Rules and upon such issue, the original share cerfificate(s) which parcel of property bearing no. 78/4, Od Mo 78 in Survey
registared under on IREPS Portal. Only : e' D707 A reemen?of e Sthecation of fovabie dated 10972071 eland ragslered in hey nama will sland autamalically cancelied and be deemed non- Na, 57, 30th Cross, 4th T Block, Tilak Nagar, Jayanagar
registered tenderer! bidder can participate T ToTthe said| : T ypt hypothecation of n e schedul negotiable. The shareholders.may further note thal the details uploaded by the Company Division Mo. 58 (as per Deed Division No. 35).
7 k0 e il A LA ne T e repayment of the said loans is secured by mortgage/hypothecation of property (ies), as given in the schedule cin s webelle-ehould be reqarded as and. shall be deemed adéqiiate notice In mspact of Bangalore - 560011, land admeasuring 15520 Sq Ft
be uploaded al the time of participating hereunder belonging to No. 2nd and 3rd of you. |esue of new shane cerlificatais) by the Company for the pepose of ansfer of shares 1o divided ehare of 15 520 Sa F Lariiaof
D : B Despite repeated requests calling upon you to pay the amounts together with interest; all of you and each of you IERE. aiirswart bo the Riles. ' {undivided share of 15, 2 5. 1'-.':"”1 of total area
M1 e-tendenng; Mobe -e-Tender Foms who are jointly and severally liable have failed and committed default in repaying the amount due. The loan account i . 22,693 Sq.FL) along with buiding and struclures
shall be |ssued free of cost to all o ' : : . G . (I} For Members helding shares in Demat Form: Their Damat account will be debited for strucied th el bounded th
tendarers. (Authority-Rly. Bds jatter No has been classified as Non-Performing Asset since 03.07.2026 in accordance with directions/guidelines relating o Bt Bl T 1 EPE B ey oA Bt Aies, T o construcied thereon and bounded the
020/CE-|/CTIAE/GCC/Policy did to asset classifications issued by Reserve Bank of India. e _ 1 i Sl : i Gpp East by : Muneswara Temple presently Masjid, West
16.07.2020) (PR-460) The outstanding dues payable by you as on 04.07.2026 amounts to Rs. 4957172 (Rupees Forty Nine Lakh Fifty The shareholder may note that in event of transfer of shares and unclamed dvidend to IEPF by : C. Nagaraj's Properly, North by : Private Property,
: Seven Thousand One Hundred Seventy Two Only) and the said amount carries further interest at the agreed rate Accounl, concarned sharaholdars ara enbilled 1o claim the same from IEPF Aulhonly by South by : Road (The above-mentioned boundaries
from 04.07.2026 till date of repayment. submitting an oalime application in e-Form |EPF-5 avaitable on the websile of [EPF viz. are for the entire property of 22,695 Sq.FL).
The term borrower under the Securitization & Reconstruction of Financial Assets & Enforcement of Security Interest www lepd pov.in and sending physical copy of the same form duly signed along-with supparting ; - -
Act 2002 means any person who has been granted financial assistance by Bank or who has given any guarantee or docurnents o the Company al its Registered Crfice. LERSALID; Security Interest ID : 400014202537
cLASSIFIEDs created any mortgage / created charge as security for the said financial assistance granted by the Bank. 100 DAYS' CAMPAIGN - SAKSHAM NIVESHAK - April 01, 2026 to July 09, 2026 Asset ID : 200050729416
Therefore, all of you and each of you are hereby called upon to pay the amount due as on date viz- Rs. 4957172 The Investor Education and Protection Fund Authority (IEPFAL, Ministry of Comorate Affairs, Reserve Price below which | Rs. 24,36,00,0000- (Rupees Twenty-Four Crores
(Rupees Forty Nine Lakh Fifty Seven Thousand One Hundred Seventy Two Only) together with interest from this has aunched the second 100 Days' Campalgn - "Saksham Niveshak” from Agell 041, 2026 Lo the Secured Asset will Thirty-Six Lakhs Only)
date till date of payment within 60 days from the date of this notice issued under Sec.13(2) failing which Bank will July 09, 2026, with the otjective of facifating investors in daiming their ungaidiunclaimed not be soid :
?heecsoar;jt/r\e:;l?elg ;gf’;gﬁcgged:gscﬂggg %Spl;i(‘)art()}i‘lsi?eznitnoguiecunty interest without any further reference to you under dividends and updating their Know Your Custamer (KYS) and other stalutory details, Earnest Money Deposit | Rs. 2,43,60,000<{Rupees Two Crores Forty-Three
within 60 days from the date of this notice, Bank shall be exercising its enforcement rights under Sec 13 (4) of the Sconingey shersheiics. oL e Compary 1ixies Sl ventlsr.raman ":"F'H""“"':'_H'""Ed RO (EMD) : | Lakhs Sty Thousand only)
ASTROLOGY Act as against the secured assets given in the schedule hereunder. of ‘whose I-':::} d-';__.ﬂ:li are meu:w!g up:ahn:nr: are requested 1o -:u:Ttm:;,rf, Compam's RegsEm' Clalms, If any, which !ﬁa'.le A nolice has been a!ﬁx&d_ o the pl_'up:.eﬁy_ by E-ru_hat
On the expiry of 60 days from the date of this notice and on your failure to comply with the demand, Bank shall i?d 5:1'3"-E| rzns-e.. gent IF‘._'M d "-'& af“'jmﬁ mem":ﬂpfﬂ A R s i) ?ﬁa;tan,e baven put forward against | Bengalury Mahanagara Palike (BBMP) dlaiming panding
Get Birth - Chart take necessary steps to take possession for exercising its rights under the Act. Bperipvei: Glity: Manes ccuments feay. aisd.ba. st by sl I = Grm iz ohel com. the proparty and any charges. The buyer needs o ascerain the same prior o
Analysis/ Marital Please note that as per the provisions of Sec. 13 (13) of the Act no transfer of the secured assets (given in the SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF PHYSICAL other dues known to submission of the bid and such charges shall be baene by
Counseling/Relationshi schedule hereunder) by way of sale, lease or otherwise, shall be made after the date of this notice without the SECURITIES Secured creditor and value, | tha buyer.
p issues/ Astrological K|ri0£j|wrm?n constgnt ?r: t{](;ht_)ar']\lk.t_ < g i A " . e 10 1 r:;:éﬁaiir;nrea;'fgca}?n Sharehoiders !.;EI ir;jl:errnﬁ GISSEEII Circutar Ko, H'EIIHEG.'13-'11[.'-.']EI.'IE‘E- Inspection of Properties : | 17.07.2026
: eedless to mention that this Notice is addressed to you without prejudice to any other remedy available to the AIRSD-PODMATS0R026 dated January 30, 2026, the Special Window has bean extanded bor :
EZLUJA?QSGYJV'.Z?SADD to Bank. Please note that this notice is issued without prejudice to Bank’s right to proceed with the proceedings a penod of one year from February 05, 2026 to February 04, 2027, o facitae the redodgement Eﬁ:mﬂmm e g::ﬁ: g:;::lg::%z:ml{!:#ﬁiﬂggﬁ?ﬁ
8796287768 . presently pending before DRT/RO of DRT/DRAT/Court and proceed with the execution of order/decree obtained/ of transfar requests of physical shares. This facility is available for fransfer deads that wera !
to be obtained. indged prior to Aprl 01, 2018, but were rejectedireiurnedingt attended due to deficiency in Last date for submission 27 07.2026 till 4:00 PM
0050292557-1 Please note that the Bank reserves its right to call upon you to repay the liabilities that may arise under the the documents/processior others. of Bid : o '
outstanding bills discounted, Bank guarantees and letters of credit issued and established on your behalf as well All eligitle transter requests that are duly rectified and ra-oded during the aforasaid period Time and Venue of E-Auction / Bidding through
“IMPORTANT" i‘SNOThef contingent liabilities. _ shall b processed only theaugh the Transfer-cum-Demat mode, Accordingly, the shares Bid Opening : Website : (https:/isarfaesi auctiontiger.net)
e draw attention to the provisions of Section 13(8) of the SARFAESI Act and the Rules framed there under will be fransferred and issued only in demateralised form. Lodger(s) ame required 1o have an on 28.07.2026 from 11.00 AM to 11.30 AM.

which deals with your rights of redemption over the securities”

The Undersigned is a duly Authorized Officer of the Bank to issue this Notice and exercise powers U/s. 13 aforesaid.
SCHEDULE

The specific details of the assets in which security interest is created are enumerated hereunder:

Mortgaged assets :

All that the piece and parcel of Flat No 905, 9th floor Kanchanganga CHSL, Plot No. 9/10, Manish Nagar, JP

Toad, Andheri (W), Mumbai 400 058 standing in the name of 3" of you and bounder by-

= North : By Manish Nagar Shopping Centre; = South : By New Akhand Jyot CHSL.; = East: By JP Road & Western

Heights; = West : By Manish Nagar Internal / service Rd.

Hypothecated Assets: All the stock stored at E -803, Wing E, Royal Classic, New Link Road, Andheri (West),

Mumbai 400 053 and & Book debts.

attve demal accoun and submil the duly executed bransfer documentis), original share
cerfificaiers), Clierd Master List (CML) 2nd other requigite documends to the Company's
Registrar and Share Transfer Agenl (RTA}, Eligible sharsholders are requested to conlact the
Compary’s RTA al the address mertioned: bedow for further assistance

In case of any query, concamad sharehalders e requesied o connact with the Company's
RTh at Wiz, MUFG Intime Inda Private Limited (Formerly Link Inbme India Private Limited),
C-101, 247 Park, LBS Marg, Vikhrodis West, Mumbai 400083, T: BIDB1IETET,
E: iepl.sharesi@in mpms.mufg.com W, W in, mpms. mily.com.

For GP Petroleums Limitad
Sdi-

This publicaticn is-alse & Fifteen (15) days nofice to the aforemenifioned Borrowers |/
Co-Borrowers | Guarantors / Morigagers under Rule 8 and 9 of the Security Interest
(Enforcement) Rules, 2002. Forthe detaded terms and condifions of the zale, please refer
fo Becured Cradifor's Website Le. hitpdiwww.pegasus-arc.comiassets-to-
auction.html or Website hitps:{isarfaesi.auctiontiger.net or contact the aforesaid
contact personis, You ¢an also contact service provider E Procurement Technologies
Ltd. Auction Tiger Bidder Support MNos: 079-68136805 / 68136837 Mobile
+919265562821 & 9374519754, Email : vijay.shetty@auctiontiger.net,
chintan.bhatt@auctiontiger.net, support@auctiontiger.net for technical support
before submitiing any bid

Whilst care is taken prior to acceptance of
advertising copy, it is not possible to verify
its contents. The Indian Express (P)
Limited cannot he held responsible for
such contents, nor for any loss or damage
incurred as a result of transactions with
companies, associations or individuals
advertising in its newspapers or
Publications. We therefore recommend
that readers make necessary inquiries
hefore sending any monies or entering

into any agreements with advertisers or Sd/- Kanika Sehaal Sadana Authorised Officer
otherwise acting on an advertisement in g Diate ; 10=-07-2026 P Assels R truction Pwt. Ltd
Authorised Sfiesriear fin 1 S5 COMm Company Secretary and Compliance Officer ate - egasus As econstruction Pvi. Ltd.

,_w, Indian Ean Place: g:!z Bai M. Mo. A31466 Place : Bangalore {in its capacity as Trustee of the Pegasus Group 3 Trust 3)
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PUBLIC NOTICE

PLEASE TAKE NOTICE that V. KANT|
STEELS PVT. LTD., a Private Limited
company, is the legal owner of Office N0.803,
on 8th Floor, i.e., 11th Floor from the ground
floor, admeasuring about 1637 sg. fts. Carpet
Area i.e., 152.08 sg. mts, along with Two
Podium Car Parking Space, in the Building
known as "QUANTUM TOWER” and society!
named as QUANTUM TOWER
COMMERCIAL PREMISES CO-
OPERATIVE SOCIETY LTD., situated at
Rambaugh, Chinchavali, Off. S.V. Road,
Malad (West), Mumbai - 400 064, situated on
land bearing C.T.S. No.1A, Hissa No.1(Part),
forming part of Survey No.3, of Village:
Chinchavli, Taluka: Borivali in Mumbai
Suburban District, (hereinafter referred to as
“THE SAID OFFICE") My client viz. MR.
MOHNISH TULSIDAS WADHWA is
negotiating for purchase of aforesaid Office.
Any person or persons having any claim,
objection, right, title, or interest in the said
Office or any part thereof by way of sale,
transfer, assignment, succession, mortgage
(equitable or otherwise), charge, convenient,
muniment, exchanging, lease, easements,
claim, tenancy, sub-tenancy, lien, licence,
gift, devise, bequest, inheritance, trust,
maintenance, possession, sub-possession
or encumbrances, FSI consumption or|
otherwise or any attachment requested to
make the same known in writing along with
the supporting documents and/or any
evidence by Registered Post A.D. to me at
the address given below within the period of]
15 (fifteen) days from the date of publication
of this notice with copies of such documents,
and other proofs in support of claims/
objections for the transfer of the said Office
and regarding the title of the said Office. If no
claims/objection is received/ raised within
the period prescribed above, then my clients
shall have liberty to purchase the rights in
respect of said Office, failing which the
transfer will be completed without reference
to any such claims and the same if any will be
deemed to have been waived or abandoned.
PLACE :MUMBAL
DATED: 11/07/2026

Sd/-

Advocate R.S. Kedar|

1/A, Arun Bazar, Opp. Natraj Market,

S.V Road, Malad (West), Mumbai- 400064.
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